Before the Appellate Tribunal for Electricity
( Appellate Jurisdiction )

IA. No. 202 of 2011 in
DFR No.791 of 2011

Dated :11% November, 2011

Present: Hon’ble Mr. Justice M. Karpaga Vinayagam, Chairperson
Hon’ble Mr. V.J. Talwar, Technical Member

M/s Waryam Steel Castings (P) Ltd. ... Appellant(s)
Versus
Punjab State Power Corporation Limited & Anr. ....Respondent(s)
Counsel for the Appellant(s): Mr. Laliet Kumar, Mr. Deepak Vohra &

Mr. Saurabh Dhawan
Counsel for the Respondent(s): Mr. Anand K. Ganesan for R.1

Mr. Sakesh Kumar for R.2

ORDER

It is pointed out that both the main Order dated 19.01.2011
as well as the subsequent Order dated 29.03.2011 have been
challenged in this Appeal. The Order dated 29.03.2011 would
reveal that it simply says that the Petition filed by the Petitioner
has become infructuous in view of the earlier Order dated

19.01.2011 passed on merits.

Therefore, we can treat that this Appeal challenges the Order
dated 19.01.2011. If the Order dated 19.01.2011 is challenged, the
number of days of delay has to be reckoned from 19.01.2011. But
the prayer in the Application to condone the delay is only for seven
days by treating the delay from the date of second Order dated

29.03.2011.



Now the learned counsel for the Applicant seeks some time to
file the fresh affidavit to condone the delay from 19.01.2011 till the

date of filing of the Appeal i.e, on 19.05.2011.

Post the matter on 22.11.2011.

(V.J. Talwar) (Justice M. KarpagaVinayagam )
Technical Member Chairperson
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